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Hon’ble Mrs. Justice B.V. Nagarathna and Hon’ble Mr. Justice

Sanjay Karol pronounced their separate reportable judgments of

the Bench comprising Their Lordships.

The Operative portion of the judgment reads as under -

“1. On the following aspects, there is consensus on the

Bench:

That Judicial Review of the decision taken by the

bodies  concerned  in  the  matter  of  GMOs  is

permissible.

2. We issue the following directions:

i. The respondent-Union of India is directed to evolve a

National Policy with regard to GM crops in the realm of

research,  cultivation,  trade  and  commerce  in  the

country. The said National Policy shall be formulated

in consultation with all stakeholders, such as, experts

in  the  field  of  agriculture,  biotechnology,  State

Governments, representatives of the farmers, etc. The

National Policy to be formulated shall be given due

publicity.

ii. For the aforesaid purpose, the MoEF&CC shall conduct a

national consultation, preferably within the next four

months, with the aim of formulating the National Policy

on GM crops. The State Governments shall be involved in

evolving the National Policy on GM crops.

iii. Respondent  –  Union  of  India  must  ensure  that  all

credentials  and  past  records  of  any  expert  who

participates in the decision-making process should be

scrupulously verified and conflict of interest, if any,

should be declared and suitably mitigated by ensuring

representation  to  wide  range  of  interests.  Rules  in

this regard may be formulated having a statutory force.



Contd..

- 4 -

iv. In  the  matter  of  importing  of  GM  food  and  more

particularly GM edible oil, the respondent shall comply

with  the  requirements  of  Section  23  of  FSSA,  2006,

which deals with packaging and labelling of foods.

3. Having regard to the difference of opinion expressed by

us  on  the  decision  of  the  GEAC  and  MoEF  granting

conditional approval for environmental release of DMH-11,

the  Registry  shall  place  the  matter  before  Hon’ble  the

Chief  Justice  of  India  for  constituting  an  appropriate

Bench to consider the said aspect afresh. 

(NEETU SACHDEVA)                                (MALEKAR NAGARAJ)
Assistant Registrar-cum-PS                     Court Master (NSH)

(Two signed reportable judgments and one order are placed 

on the file)
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